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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as suthorised by 
the Committee, do present on their behalf this Fiftieth Report on the Action 
Take11 by Gcvernment on the recommendations of the Public Accounts 
Committee contained in their 1 lth Report (Fourth Lok Sabha) relating to 
"New Service"/"New Instruments of Service". 

2. On 12th June, 1968, an "Action Taken" Sub-committee was 
appcinted to scrutinise the replies received from Government io pursuance 
of the recommendations made by the Committee in their earlier Reports. 
'The Sub-Committee was constituted with fgllowing Members : 

I .  Shri D. K. ~ u n f 2 0 n v e n a r .  
2. Shri C. K. Bhattacharyya. 
3. Shri K. K. Nayar. 
4. Shri Narendra Kumar Salve. 
5. Shrjmati Tarkeshwari Sinha. 
6. Shri N. R. M. Swarny. 

3. The draft Report was considered and adopted by the Sub-Committee 
at  their sitting held on 8th April 1969 and finally adoptcd by the Public 
.4ccounts Committee on 21st April 1969. 

4. For fxility of reference the main conclusions/recomrnendations of 
rhc Co~iunittee have bcen printcd in thick type in the body of the Report. 
A statement showing thc summary of the main Rccommendations/Observa- 
;ions of the Committee is appended to the Report (Appendix). 

5. IIC Ccmmittee place on record their appreciation of the assistance 
:cndered to them in this matter by the Comptroller and Auditor General of 
India. 

M. R. MASANI, 
NEW DELHI; Chairn~an, 

.4pril 28, 1969/Vuisakha 8, 189 1 (S) . Pirblic Accounts Committee. 



CHAPTER I 
REPORT 

Tbis Report of the Committee deals with action taken by Government 
on the recomcr~dations/ob~er~ati~~l~ contained in their 1 l th Report (Fourth 
iok Sabha) relating to N m  &Service/New Instruments of Service which was 
prcsentcd to the House on 30th April, 1968. 

1.2, The ection taken notes on the recommndations of the Committee 
have bccn categorised under the followityl heads :- 

( i )  R c c o m n d a t i o m / o b s e w ~ i o n s  t h f  have been accepted by 
Covervunent : . 
S. Nos. 1 (1.64-1.65), 2 (1.68) (a)( i ) ,  2 (1.71) (a)(i)  3 

(1.74-1.75), 5 (1.85), 6(1.86), 7 (1.95-1.98), 8 (1.102- 
1.103), 9 (1.104-1.108). 

(hj  Kt~commndatiom/observatiom which the Cornmitree tlo no1 
desire to pursue in view of the replies of  Government : 
S.  Nos. 2 (1.68) (a) (ii) & (iii), 2 (1.69) (b) (i) & (ii), 2 

(1.70) (c),  2 (1.71) (a)( i i ) ,  2 (1.72) (b), 2 (1.73) 
(c), 4 (1.77-1.84). 

(iia A~~commendc~riom/observatiom replies to which lzave not becn 
accepted by the Cofhmitfee anci which require reiteration : 
S. No. 3 (1.76). 

1.3. The C:~mmlttee will now deal with action taken on some of the 
rccomn~cndaticns. 
Criltlrion for New Service/New Instritnwnt of Service-Parugraph 1.67- 

1.73 (S. No. 2). 
1.4. Article 115(1) of the Constitution requires that "when a need has 

arisen during the current financial year for supplementary or additional 
cxpenditure upon some new service not contemplated in the Annual Financial 
Statement for that year", another statement showing the estimated amount 
of that expenditure should be laid before both the Houses of Parliament and 
ncccssaryl appropriation law got enacted in terms of Article 1 15 (2). The 
term "New Service" has not been defined in the Constitution, 

1.5. In their 1 lth R e p r t  (Fourth Lok Sabha) thc Public Accpunts 
Oxnmittee had suggested that the following items of expenditure should 
constitute New Sewice/New Instrument of service requiring Pa rhmnt ' s  
approval : 

( i )  expenditure arising out of a policy decision, not brought to 
Parliament's notice earlier, including a new activity or a new 
form of investment; 

(ii) substantial cxpenditure arising from an importai~t cxtension of 
an existing activity; and 

( i i i )  the setting up of a new Government Company or thc splitmg 
up of an existing Government Company or the amalgamation 
uf two or more Government Companies or the taking up of new 
activity by an existing Government Company or a Departmental 
Undertaking or new investments in Private Sector Conlpanics. 

(1) 



1.6. In paragraphs 1.67-1.73, the Committee made the following 
recornmendr?tions with regard to financial limits in this regard : 

1.67. Tbe C o m d t h  consider that the monetary limits propssad by 
Government for addit)olrpl investments in or loans to a Gwerrrmtnt Com- 
pany/Departmedd Unktakiag and Private Compnnies/Pwate hudbt ions  
are, however, un the high side. Tbe Commhe recommend that bPdsetarg 
provisions for P a m  Sector Undertskbrgs and Rivate Sector CollrpPnies/ 
Private Institutions sbonM be on the lines indicated below : 

1.68. 1. FubIic Sector Undertakings. 
(a) The foliowing cases should be treated as involving %cw Servke'/ 

'New lnstrament of Service' : 
(i) Se- up of new Government Companies, splithg up of an 

ellristing Government Company or amalgamation of two or  
more Government Companies, and the taking up of a new 
activity by an existing Government Company or a DeparCmen- 
tal Undertaking. 

(ii) Additional investments in an existing Departmental Undertak- 
ing of Rs. 1 m e  and above or 50% of the budget provision 
whichever is less. 

(iii) Additional mveslments in or loans to finance an e& Gov- 
ernment company subject to the limits shown below : 

Limits of Additional Investments or  loans 
Undertaidqp with paid-up-capital Rs. 10 iakbs and above or 50% of 
upto Rs. 1 crore. the budget provision, wbkbever is 

less. 
Undertakings with paid-up-capital of Rs. 1 crore and above or 50% of 
more than Rs. 1 crore but less than the budget provision whichever is 
Rs. 25 m s .  less. 
UnderCaLings with paid-up-capital of Rs. 5 crores and above or  50% of 
R s  25 crores and above. the budget provision, whichever is 

less. 

1.69. (5) The following cases should be reported to Parliament along 
with the ensuing batch of Supplementary Demands :- 

( i )  Additional investments in a Departmental Undertaking of Rs. 50 
lakhs and above or 50% of the budget provision, whichever 
is less. 

( i i )  Additional investments in or loans to finance an existing Govern- 
ment Company subject to the limits shown below :- 

Limits of Additianal investments or Loons 
Undertakings with paid-up-capital Rs. 5 lakhs and above or 50% of 

upto Rs. 1 crore. the budget provision, whichever is 
less. 

Undertakings with paid-up-capital, of Rs. 50 lakhs and above or 50% of 
more than Rs. 1 crore but less than the budget provision, whichever is 
Rs. 25 croses. less. 



Uo&rrtakirngs with paid-upcapital of Rs. 2.5 crores and nimve or 5030 
Rs. 25 c m s  and above. af the budget provision, whichever 

+ is less. 

1.70. (c) Loans up to Rs. 10 lakhs may be given to an existing 
Government Company in cases wherc there is no budget provision. 

1.7 1 . 11. Private Sector Companies/Priva+e Zmtitutions : 
(a) The following cases should be treated as involving 'Ncw Services/ 

New Instrument of Service'. 
(i) Investment in private sector companies to be made for thc 

first time. 
( i i )  Additional investments in or loans to an existing privatc Sector 

Company/Private Institution of Rs. I crme and ahovc or 
50% of thc Budget Provision whichever is lcss. 

1.72. (b) The following cases should bc reported to I>arlin~ntut dong 
witli the ensuing batch of Supplementary Demands : 

Additional investments in or loans to an existing Priv;tte Scctor Com- 
pany/Private Institution exceeding Rs. 50 lakhs but less than Ks. I 
crore or 50% of the Budgct Provision, whichever is l es .  
1.73. (c) Loans up to Rs. 5 lqkhs may be given to a Private Sector 

Cumpany or a Private Institution in cases where there is no budget provision. 
Explanation.--Cases of additional investment in or loan5 to misting 

Private Cornpanies/Private Institutions exceeding Rs. 50 lnkhv but l e s ~  
than Rs. 1 crore would fall under II(b) while cases of Rs. 1 crorr: arid 
abovc would fall under II(a) (ii) ." 

1.7. b their reply dated the 1st November, 1968, thc Ministry t j f  

Finance (Department of Economic Affairs) have stated : 
"Z(a)(i)-The recommendation of the Comrnittcc 112s been 

uepted." 
"I(a)  (ii) and l ( b )  (i)-The recommendation of the C:ommittcc has  

been accepted, except that the alternative limit of 50% of budget pro- 
vision will lead to a very large number of Supplementary Demands, which 
will bc necessary even where the additional requirement i ~ ,  less than 
Rs. 1 crore and can be found by re-appropriation. It is, thercforc. 
considered that there should only be a monetary limit of Rs. I crota: and 
not any alternative limit of 50% of the budget provision. Ho\wver, 
aU additional investments of not less than Rs. 50 lakhs will bc reported 
to Parliament along with each batch of Supplementary Dcmands." 

"Z(a) (iii) aid I (b )  (ii)-It is considered that a distiwtic~l needs . 
to be drawn between investments and long-term loans for purposes ctf 
qllisition of fixed assets etc. on the one hand and comparatively short- 
term loans for working capital or ways and means purposes, on the other. 
While additional requirements of the first category exceeding prescribect 
limits wviil bc brought before Parliament in the form of Supplementary 
Demands (advances from the Contingency Fund being obtained in urgent 
cases, where necessary), a similar procedure, if insisted upon in the 

M/L16LSS/69-2 



cssc of ~ c o n d  category referred to ca rk r ,  may lead to practical diffi- 
culties. hoimally it is cxpccted that the undertakingy would look to 
th t  bnnkirh systcm far w e r i n g  their working capital or other short- 
trrm reyu . rnents but caws may arise duriog the course of the year 
uilcre s u c h  accommodation may not be forthcoming and Government 
may have to provide finaaces to them at short noiice. Prior Parlia- 
mcntary !;lproval may not bc possible in such cases and the amount of 
thc C:on:r~lgency Fund may not also suffice to cover the additional 
rcquirmc ~ t s .  The operations of the Food Cvrporatiun imy, in parti- 
cr~l'tr, be cited in this connection, since the amounts involved may bc 
i:,r, ,: end m y  dclay in the provision of funds may affect procurement 
' 1 . 1 ~  .trim\, the :tvnilability of funds at the required time beiog of the 
, I ~ ~ I I  ~qt importmcc for this purpose. At the same time, it may not bc 
~ : ~ * \ ~ : a b l c  to provide funds in thc Budgct on rc very libcral scale mcrely 
i n  order lo provide for such a contingency. In all the circumstanw,, 
:Ir:rcforc, ~t I \  felt that in all such cascs of additiondl working cspitril 
( 1 1  othc~ \hart-tcrm ways and means rcquircments. it  should be open 
t ) Covcrnmcnt to make the necessary :iclvances and in case the amount 
,-lvolvcd cuccecls the prescribed limits, t o  rcport the fact to Parlimnt 
.,'ong with thc next batch of Supplcmcntary Demandk/seek a Supplz- 
~:~entary Ikn imd if proviGon for covcring it canno! be found dx ing  
, ,LC year out of' saving5 or :~ltcrnittivcly 11 is found t h ~ t  thc funds already 
providcd would h,ivc to be allowed t o  bc retained on ;I Inng-term hasis." 

'"I'lic rnor~ctnry limits to he :~pplicd for the abavc purposes, as pro- 
posed bv thc Committee. arc rather low in relation to the total capital 
rmwided to ;in undertaking, \vhich consists of both equity and loans. 
I he rcsult will be that 3 large number of supplementary demands may 
fwcrinic n e ~ c s ~ a r y  even where comparativcly small amounts are involved. 
I r  ic. thcrc!ore, fclt that the limits should be at least twice thoqe indi- 
c:~tecl by the Committee for the various slabs of paid-up-capital. Simi- 
I:~rly, it \\onlci bc appropriate to have two slabs above the level of 
f<z .  25 crowc--me u p  to Rs. 100 crores and the other above Rs. 100 
~rorcs-TO that higher limits could bc prescribed in the case of the latter 
c.;ltcpor\.. Accordingly, i t  is propow3 that  thc fi)ll~wing limits be 
;~rcccriOcrI " 

"OF to Ks. 1 crore Rs. 20 lakhs 

Arbcr\c Rs.  1 crore and up to Rs. 25 crores Rs. 2 rrores 

.Ahovc Ks. 35 crores and up to Rs. 100 crores I<s. 10 crows 

Cases ol nddition:il requirements not less than half the limits hdicatcd 
above nil!, howcver, be rcportcd to Pnrliament along with the n;xt 
batch uC Supplcn~entmy Demands." 

"For reasons cxplained against I(a) ( i i )  and I (b) ( i ) .  the altcnative 
limit of 50% cof the budget provision may be dispensed with." 



'l(c)-Accepted, except that for reasons explained earlier, the 
limit to be prescribed may be Rs. 20 lakhs and may apply only in the 
case of long-term loans for investment purposes and not loans for 
working capital or other short-term ways ond means purposes." 

" l l ( a )  ( i )  -The rcconmcndation of the Committec has bccn 
accepted." 

"Ill(u) (ii) c~nd Il(b)-l'hu recommendation of the Comrlzitlet: has 
been acccptcd, except that the alternative limit of 50% of bud@ pro- 
vision may be dispensed with, for reasons explained carlicr." 

Il(c)--Consistently with the action proposed in the cast of the 
Public Scctor Undertakings, tho limit may be incrcascd to R;. 10 lakhs." 

1.8. "In 3. furthw reply dntcd 9th April, 1969, the hlinistry of 
Finance (Department of Economic Aff~irs)  havc stated that in so far 
as loans to Statutory and other public institutions ( l i k s  Uuiversity 
Grants Commission, lndian Institute of Tcchnology, Khadi & Village 
Industry Commission etc. which though non-Governmental bodies are 
hrb.ely financed by Government)' are concerned," the sntne limits as in 
thc case of private sector companics/private institutions may liucd. 
Thus ;my additional loan to a public institution (othcr than Port Trusts, 
Delhi Municipal Corporation, Financial Institutions, ctc. which rn:ty bc 
trcated on par with public sector undertakings), over and abobc t l~c  
h d g e t  provision of R,. 1 crorrs and above ma\/ be trcatcd a s  it caw 
Involving 'New Instrument of Scrvice' whcrc thcrc is no I311dgr.L provi- 
iion, thc limit may bc R\. 1 0  lakhs". 

1.9. The Committee arc glad that Govcrnmeat hnve generally acccptcd 
their rcrcommendations r ~ p r d i n g  the nature of cupcnditure whicl~ sllrould 
constitute a New Servire/New Instrument of Scrvicc. 

1.10. In view of the difiiculties cxplaincd by Ulc Ministry in adopting 
the alternative limit of 50 per cent of the budget provision mentioned in 
paragraphs 1.68, 1.69, 1.71 and 1.72 of 11th Report of thte Public Ac- 
counts Cormnittec, the Cornmittw do not want to pursue the altenwtivc 
Umit of 50 per cent for this purpose. 

1.11. The Committee irste that the monetary limit proposed to bc udop- 
red by Government in regard to additional invcstrncnts in or lo:u~s to De- 
partmental Undertakings, Government Companies etc. to bc reported to 
Pariiament are substantidly him than those suggested in para 1.69 of 
fhe 11th Report. The Committee would like the matter to be reviewed by 
Govenrmcnt periodically in the light of experience with a view of lower- 
ing thew b i t s .  

1.12. The Committee al,w appreciate the need for flexibility' in the 
matter of short-term loam to Public Sector Companies and Statutory Bodies 
for nurking capital or ways l u d  means purposes, and & diRiculty in bring- 
ing such loans within the purview of Ncw Sewice/New Instrument of Ser- 
vke. The Committee, therefore, agree thnt, instead of bringing such loans 
ander (be New Service/New Instrument of Service, the loans exceeding the 
limits (after omitting the alternative limit of 50 per cent mentioned in para- 
w p h  1.68) miw,reported to Parliament along with the n e ~ t  batch of 



(;Jrmt.s in aid 'to Private Institutions-Paragraphs 1.74 to  1.76 (S. No. 3) 
1.1 3. In rcgard to Grants-in-aid to Private Institutions, the Committee 

made the following recommendations in paragraphs 1.74 to 1.76. 

'"RIP Cornrnittce consider that distinction should be d r a m  between 
nun-recurring and recurring grants given to a private institution. While 
the limit for non-recurring grants may remain at Rs. 10 lakhs as pro- 
pvscd, for recurring grants, it may be fixed at Rs. 5 lakhs. 

1.75. In addition, Government should indicate specifically in the 
papers subtnitted to Parliament the financial implications of a recurring 
grant exceeding Rs. 5 lakhs per annum where the commitment, direct 
or implied, is for two years or more." 

"The limit for non-recurring and recurring grants-in-aid to a private 
institution should apply in thc case of moneys disbursed by Ciernment 
as a wholc rather than by individual Ministries/Departments." 
1.14. In their reply dated 1st November, 1968, the Ministry of Finance 

(Department of Economic Affairs) have stated : 

"The Limits proposed, viz., Rs. 10 lakhs for non-recurring grants 
and Rs. 5 lakhs for recurring grants, up to which the requirements of 
grants to private institutions not mentioned in the budget documents 
may bc met by re-appropriation, are accepted. Every effort will be 
made also to indicate the financial implications of a recurring grant 
exceeding Rs. 5 lakhs, wherever possible, where the commitment is for 
two years or more. Thc proposal that the above limits should be 
applied with reference to all the pants which may be given by Govern- 
ment, i.e., all Ministries and Departments of the Government, to an 
institution will, if implemented, lead to practical difficulties. This will 
require the centralisation of the work of payment or authorisation or at 
least approval for such payments, which will mean withdrawal of the 
powers delegated to various authorities in this regard; other dificulties 
in this arrangement were explained to the Committee in reply to S. NO. 2 
of Appendix XI1 of the Committee's 35th Report (Third Lok Sabha); 
altcrnntively a Central record of such payments will have to be main- 
taincd, which will lead to unnecessary and avoidable work not com- 
mensuratc with tho control desired to be exercised, especially as the 
number of cases of grants to the same institution by two or Inore 
Ministrics/Dcpartments in relation to the total grants, is likely to be 
very small. Moreover, as a N ~ C ,  grants to private institutions are made 
for specific purposes 'and lumping up of all provisions for applying the 
monetary limits will not also be appropriate. In all the  circumstance^,^ 
thercforc, thc application of limits with reference to the grants given lo 
any particular institution by all Ministries will not be worthwhile or 
practicable and the Committee are requested to agree that this may not 
be insisted upon." 



1.15. In a further reply, dated the 8th April, 1969, tbc Ministry of 
Fiance (Lkpartment of Economic Affairs) have stated : 

"The Committee had, in para 1.74 of thc abovc Kcport, rccom- 
mended the limits of Rs. 5 lakhs for recurring and Rs. 10 lakhs for non- 
recurring grants-in-aid to private institutions beyond which the expendi- 
ture should be treated as 'New Instrument of !Service'. This recom- 
mendation was accepted by Government vide this Ministry 0. M. 
No. F. 8(10)-B/68, dated the 1st November, 1968. However, this did 
not cover cases of grants to statutory and other public institutions like 
thc University Grants Commission, Lndian Institute of Technolog, Khadi 
and Village lndustries Commission, etc., which though non-Government 
bodies, are largely financed by Governmcnt. A list of such institutions 
which a,re in receipt of grants-in-aid of Re. 1 crorc and above per annum 
is enclosed. As these bodies cannot be place don the same footing as 
private institutions the limits applicable to the latter would not be 
appropriate to the statutory and other public bodies mentioned earlier. 
In the circumstances, it is proposed that the monetary limits to be 
applied for both recurring and non-recurring grants-in-aid in thcsc c&s 
may be fixed at Rs. 10 lakhs in respect of grants-in-aid of less than 
W. 1 crore per annum, Rs. 25 lakhs in the case of institutions in 
receipt of grants-in-aid of Re. 1 crore and above but below Rs. 2 crores 
per annum and Rs. 50 lakhs in the case of institutions in receipt of 
grants-in-aid of Rs. 2 crores and above pcr annum." 
1.16. The Committee are glad that Government have accepted the sug- 

gestion that recurring and non-recurring grants exceeding the b i t s  indicated 
by the Committee in Paragraphs 1.74 and 1.75 of the 11th Report ( F d  
Lok Sabha) should be specifically brought to the notice of Parlinment. The 
Cibvernment have, however, expressed difficulty about hplemenlhg the 
aIlied suggestion that, in the case of grants to private institutions, t h s ~  
limits should apply to the totality of the grants sanctioned by the various 
Ministries/Departments of Governmcnt rather than the grants sanctioned 
by individual MinistriesjDcportments. The Committee fecl that the diffi- 
culty can be overcome. AY pointed out by Governmcnt tlhen~selves, the 
ndmber of cases of grants to the same ir~stitution by two or more Ministries/ 
Departments "is likely to be vcry small". A list of instilutions receiving 
grants-in-aid of more than Rs. 1 lakh from any Ministry may be drawn 
up on the basis of grants given to various institutions during the last three 
yews and brought up to dote every ycar. Whenever a Minisfry sanctions 
a grant to such an institution, it may forward a copy of the sanction to thc 
Ministry of Finance or the cmrdinatlng Ministry nominated in this behd 
which will keep a watch over the total grant sanctioned. The individual 
Ministry may be required to consult the coordinating M i n i m  before sanc- 
h i n g  a grant of Rq. 1 lakh or more to ensure that the limits accepted by , 
Government are not exceeded. 

1.17. The grantee institutions may also be rcquired to mention En their 
application the amount of the grant or grants which they have received 
from othcr Ministries during the ycar. 

1.18. When the amount of the grant-in-aid to an institution e x c d  
Rs. 10 l a b  in case of non-recurring grant and Rs. 5 lakhs in case of a 
rcc* grant in a year, the matter may be spec%caUy broug;bt to the notice 
of P ~ ~ t .  



1.19. Tlic C'ommittce notc that Government dm give grants to statutory 
and othcr public institutions like the University Grqnts Commission, Indian 
lnct i l i~t ion~ (:1 'Technology, Khadi 6i Village Industries Commission, whkb, 
though non-Gov~rnment :~  l31xii:s :ire largely financed by Govmmcnt. The 
C(mmi:tcc conuidcr that Grants to such institutions beyond the  following 
limit\ shoaltl hc trcztcd a i  ' N t w  I n s t r t ~ r n e n t  of Service' :- 

( i i i )  I n s t i ~ \ ~ t i o n s  receiving grants-in-aid of Rs. 2 crores 
and Inore but Icus th:m Rs. 3 crores per 
annum Rs. 30 lclIrha 

( i v )  In.;titutions rccciving grantl;-in-aid of more than 
Ks. 3 crorcs per armurn Rs. 50 lakhs. 



Rccommcndation 
1.64. 'Ilic <'onrmittce arc broadly in accord with llic ilcvvs of Govcin- 

nlcnt enunciated ln th,: note dz:cd 23rd Dccembx, 1907 .  Thi: Committee 
consider that cqxndititrc ariqinp o u t  ctf a policy dcciqion, not brought to 
Parliament's noricc earlier, including a new activity or il uew form of invest- 
ment should be regarded as an itern oi' "New Scrviic". S i i n ~ h l y ,  :ub- 
\tantial cxpcnditurc arising from :ln important cstcr~-,ron of an cxisting 
;\ctivity should Ex-- treated as a "New Instrument of Scrvicc." Ali cases of 
"New Service" and "New Instrunlent of Servicc" should be brought specially 
to the notice of Parliament. 

1.65. A? regards the specific proposals of Governnlcnt regarding invest- 
nlcnts/loans to Public Sector Undertakings, Privntc Sector Companies/ 
Private Institutions, Grants-in-aid to Privatc Institutions, the Committee's 
~ i c w s  are set w t  below :- 

1,6h. The Committee agrcc with Government's proposal that the settlng 
u p  of a new Govcmment Company or thc splitting up  of an cxisting Gwern- 
nient Company or the amalgamation of two or morc Govcrnrncnc Com- 
panics or the taking up of a new activity by an existing Government Com- 
pany or a Departmental Undertaking or new investments in Privatz Sector 
Companies to be madc for the first time should be treated as involving a 
'NEW Service'/'New Instrument of Service' requiring Parliament's prior 
approval. 

(Sl. No. 1 of Appendix I1 to the 11th Report4t l .1  Lok Sabha) 

Action taken 
The rccommendations of the Committee have becn accepted. Action is 

h.ing taken as indicated against S1. No. 9. 
[hlinistry of Finance (Dcptt. of Economic Affairs) O.M. No. Z(10)-B/68, 

dated 1-1 1-1965.1 

3.67. The Con~miftce consider that thc monetary limit? ~ropo;etl  by 
Government for additional investrnentc in or loans to a Government Corn-. 
fiany/Departmental Undertaking and Private Conlpanies/Private In5titutions 
are. however, on the high side. The Committee recommended that budgetary 
provisions for PlrbIic Sector Undertakings and Private Sector Companies! 
Private Institutions should be on the lines indicated below : 

1.68. I. Public Sector U~rdermkin,?s 
(a)  The following cases should be treated as involving 'New Servicey/ 

'New Instrument. of Service'; 
(9)  



( i)  Sctting up d new Government Companies, splitting up of m 
cxisting Government Company or amalgamation of two or morc 
Government Companies, and taking up of a new sqctivity b y  
an cxisting Clovcmmnt Company or a Deparrme!ital Under- 
t:ikjng. 

[SI. Yo. 2 (Para 1.67 & 1.65 (a )  ( i )  of the 11th Repo:t) 
(Fourth Lok Sabha)] 

Action Taken 
I (a)  (i)-'fl~e recommendation of the Committee has been acccptcd. 

[Ministry of 17iri;~ncc (Deptt. of Economic Affairs) 0 . M .  No. 8(10)-B/6E, 
dated 1-1 1-1968.1 
Remmmmbtion 

1.7 1 . 1 1. I'riw!e Sector Companies/Privute Institutions : 
( a )  'Thc follcwing cases should bc treated as involving 'New Scr- 

vices'/'h'cw lristrument of Service' : 
( i)  lnvcstmcnt in private sector compnnics to be made for the 

first time. 
IS]. No. 2 (Para 1 .71)(a)( i )  of the 1 l th Report (4  LS)I 

Action taken 
]](a) (i)--The recommendation of the Committee has been accepted. 

Recvmmendathn 
1.74. 111 Gru~uts-in-aid to Private Imtitutions 
The Comrnittce consider that distinction should be drawn bctwcen non- 

recurring and rccurring grants given to a private institution. While the 
!imit for non-recurring grants may remain at Rs. 10 1:lkhs as proposed, fo r  
rccurring pr;mts, it may be fixed at Rs. 5 lakhs. 

1.75. In aclctition, Government should jndicatc spccificlilly in the papcrs 
submitted to i";1sii;uiicnt thc financial impiications of a recurring grant 
cxcwding Rs. 5 lahhs per ilnnurn ~vhcre thc cormitmcnt, direct or implied, 
is f o r  two ye:iss or more. 

"Thc limit for non-recurring and recurring ;;rants-in-aid to 3 private 
imstitiiticw s11oulJ :ipply in the case of moneys d;sbur.;cd by Government :IS 
ii whole ri~thcr th ;~n by individual Ministrits/Dcpartmcnts." 

(SI. No. 3 of Appendix IT to the l lth Report-4th Lok Sablla) 
Action Taken 

. 'l'hc limits proposed, I.;:., Ks. 10 lakhs for non-recurring grants and 
Rs. 5 1:lkhs for rccurring grants, u p  to which the requirements d grants 
to private jnstitutions not mentioned in the, budget documents may be met 
by re-appropriation, are accepted. 

Every cffort will bc ntade aiso to indicate the financial implications of 
a recurring grant exceeding Rs. 5 lakhs, wherever possible, where the com- 
mitment is for two years or more. 
{Ministry of Finance (Deptt. of Economic Affairs) O.M. No. 8 (10)-B/68, 

dated 1-1 1-1968.1 



Fortber Reply 

The Committee had, in para 1.74 of the above Report, recommended 
the limits of Rs. 5 l a b s  for recurring and Rs. 10 lakhs for non-recurring 

ants-in-aid to private institutions beyond which thc expenditure should 
f e  treated as 'Ncw Jnstrument of Service'. This rsomrncndation was 
accepted by Government vide this Ministry's O.M. No. F. 8(l(i)-B/6S, 
d a d  the 1st November, 1968. However. this did not covcr cases of grants 
to statutory and other public institutions like the University Grants Commk- 
sion, Indian Institutes of Technology, Khadi and Village Industries Com- 
mission, etc., which though non-Government bodies, are largely financed by 
Government. A list of such institutions which are in receipt of grants-in-aid 
of Rs. 1 crore and above per annum is cnclosed. As these bodies cannot 
be placed on the same footing as  private institutions the limits applicable 
to the latter would not be appropriate to the statutory and other public 
bodies mentioned earlier. In the circumstances it is proposed that tbe 
monetary limits to be applied for both recurring and non-recurring grants-in- 
aid in these cases may be fixed at Rs. 10 lakhs in respect of institutions in 
reoeipt of grant-in-aid of less than Rs. 1 crorc per annum, Rs. 25 lakhs 
in the case of institutions in receipt of grants-in-aid of Rs. 1 crwe and 
above but below Rs. 2 crores per annum and Rs. 50 lakhs in the case of 
institutions in receipt of grants-in-aid of Rs. 2 crores and above per annum. 
lhlinistry of Finance (Deptt. of Economic Affairs) O.M. No. 8 ( 10)-B/68, 

datcd 8-4- 19691. 

Statement showing Non-Government bodies receivitrg substant ial Grants-in-aidfrom 
the Centrid Government. 

Ministry giving the grant. Name of the Non-Govcrnrnent Budget 
Body Estimates 

1969-70 

Ministry of Defence 
(In T.Rs.1 

1. Cantonment Boards 1,40,00 
2. University Grants Commission 23,97,07 

hfinistry of Fxiuciltion and Youth 3. Jawahar Lo1 Ncllru Univcr- 
Services sty.  1 ,woo 

4, Indian Institute of Teci~nology 
(i) Dclhi 

(ii) Bombay 
( i i i )  Madras 
(iv) K haragpur 
( v )  Kanpur 

5. Regional Engineering Colleges 
6. Other Scientific and Technical 

Institutions 
7. Indian Institute of Science, 

Bangalore 
8. National Council of Educa- 

tional Research and Training 
9. Kendriya Vidayalaya Sang- 

than 3,71,00 



L _ I _ . _  __ -__-_ _ _ _ l _ _ _ - - - .  -" 
1 ------- - ----- 2 3 -- 

Ministry of Food. Agriculturc. Conimu- 10. National Co-operutive Dew 
nity Dcvclo~mcnt 6i Coopcr~t~on  lopment Corporation 
hfi&try of H C ~ I ~ I I  and ~ a m i l ~  Plan- 
ning, Works. Iiousing and Urban 
Development. 

Ministry of Hortic AfTairs. 

Ministry of Shipping and Trmsport. 
Ministry of Industrial Developrncnt. 
lnternal Trdc  and Company AtTdirs 
Ministry of Shipping and Tramport. 

Department of Social W'clfnre 
Department of Atomic Energy. 

1 1. All India lnstitutc of Medical 
Scicnccs 

12. lndinn Council of Mcdiml 
Research 

13. Post-praduatc lnstitutc of 
Medical Education and 
Rcscarch, Chandigarb. 

14. Nan-Guvernrncnt Secondary 
Schools in Delhi. 

IS. (a) Ddhi Municipal Corpo- 
ration. 

(b) -do- 
16. Khadi and Viliagc Industries 

Commision 
17. Shipping Dcvclopment Fund 

Committec 
18. Hindustan Shipyard Ud. 
19. Central Social Welfare Board. 
20. Tata Institute of Fundamcntd 

Research, Bombay. 

Recommendation I 

Other Cclses 
The Committee agree with Government's proposals. 

(Sl. No. 5 of Appndis  11 to the 1 lth R e p o r t d t h  Lok Sabha) 
Action ~ a k c i  

As agreed to, the expenditure limit for obtaining a vote of Parliament 
in the case of Commissions of Enquiry will bc Rs. 4 lakhs and for new 
works expenditure, R4. 25 I ~ i k h ~ ,  in each case. Cases of works costing 
between Rs. 10 lakhs and Rs. 35 Iakhs will continue to be reported. 
[Ministry of Fin- (Dcptt. of Economic Affairs) O.M. No. 8(10)-B/6& 

datcd 1-1 1-1968.1 
Recommen&tian 

The general prin,i;-lcs cnunciated a b a c  should bc madc applicable tn 
. Posts and Tclegrnph Dcprtmznt also. 

(SJ. So. 6 of Appcndjrc I1 tn t!le I I th R e y > n n 4 t h  Lok Sabhx) 
Action Taken 

The rcc.mmcnda:im of Ihc Committec has bccn accepted. Action is 
being t:tkzn as indic~itcd ag:iin\t S1. No. 9. 
[Ministry of Finailcc (Dcp:t. af Econnn~jc Ailairs) O.M. No. 8 11 0) 43/68, 

dntrd 1-1 1-1965.1 
Rccommendatiom 

1.95. VII. Defence 
The Cornmittce welcomc the readiness shown by the Ministry of Dcfcaoe: 

and the Department of Dcfcncc Production to fall in line with the other 



Ministries of the Gwernrncnt of India in agreeing to obtain the prior 
approval of Parliament for, investments in or loans to a departmental under- 
t ~ g / G o v e n u n c n t  Company/Public Undertaking or Private Company or 
grants-in-aid for private institutions and subsidics subject to the condition 
that Government should bc free to decide in each caw the extent to which 
information could be given in thc budget papers consistently with considera- 
tion of security. 

1-98. The Committce are glad that thc representatives of the Ministry 
oi Defencc have agreed to Fall in line with the widelines laid d w ~ n  for new 
works by the Committee in respect of Civil Ministries in their Tenth Report 
(3rd Lok Sabha). The Committce expect Government to give effect to  
theso rccomnlcndations subject to the considerations of security referred 
to in Para 1.95. 

(SI. No. 7 of Appendix 11 to thc 1 lth R e p r t 4 t h  Lok Sabha) 

Action Taken 
The criteria acceptcd in the caw of Departmental/Public Sector Under- 

takings as also Private Scctor concerns and institutions will apply on the 
Defence. including Defencc Procluction, side. In  so far as Departmental 
undertakings are concerned, the limits will be applied to Ordnance factories 
zs a whole and not to each factory separately. . 

In so far as  Defence Works are concerned, the limits laid down on tbe 
civil side will apply but for security considerations a list of Defeuce works 
will not be published in thc Budget papers. A list of the works wiIl, how- 
ever, be supplied to Audit as a secret document with reference .to whicb 
the criteria wilt be applied. 
rVinistry af Financc (Dcptt. of Fxonornic Affairs) O.M. No. b(  10)-B/68, 

dated 1-1 1-1968.1 
Recommendation 

1.102. VIII. Hnilwnys 

Tho Committce are of t11t view that a time has come when the monetary 
limit for new works laid down by the Committce in paras 1 to 3 of their 
10th Report (Third Lok Snbha) for all Ministries should be m d c  appk- 
able to Knilwny%. This r11CiIlIs that the prior approval of Parliament h u M  
k obtainud for ~rndcrtaking new works costing RF. 25 lakhs or more. 

1.103. As rcgnrcl\ invc~tmcnts in and loans to public <and private -or 
undertnkinps, and the suhsidicc and grant-in-aid, the general principle% enun- 
ciated h y  thc Committcc in pntas 1.68 to 1.84 should apply to the Ministry 
of R:iilw3ys also. 

(S1. No. 8 of Appendix 11 to the I lth R c p o r t 4 t h  1,ok Sabha) 

The recomnmendi\tion of thc Cmmittce has been wccpted. Action it 
bciry: taken as indicated against S1. No. 9, 
[Ministry of Finsncc (Lkptt. of Economic ABairs) O.M. No. $(lo)-R/68, 

d:1ttXi 1-1 1-1WbX.J 



RecommmWon 
1.1011. IX ConcWlunon 

The Committee suggest that in order to make the instructions comprchen- 
sive, the recommendations made by the Public Accounts Committee e a r l .  
in their 10th Report (Third Lok Sabha) and accepted by Government about 
execution of new works only after obtaining Parliament's approval should be 
suitably incorporated with instructions to be issued. 

1.105. Similarly, Government should dso incorporate the instructions 
issued by them in 1958, in pursuance of the reamunendations made by the 
Committee in para 80 of their 15th Report (First Lok Sabha), that the trans- 
fer of a gift of Government assets of a value exceeding Rs. 1 lakb to private 
parties/institutions etc. should be made only after such cases are specifically 
brought to the notice of Parliament. 

1.106. The Committee find that in the Demands for Grants for Ministries 
(1968-69), New Services which are being included in the Budget tor the 
h t  time as also schemes envisaging substantial expansion are not mentioned 
in one place for facility of reference. The Committee suggest that Govem- 
ment may odd a section in tbe Book of Demands for Grants for each Ministry 
indicating the details of all schemes which come within the purview of 'New 
Service/New Instrument of Service' so that these can receive the special 
attention of Parliament. 

1.107. The Committee would like to bc furnished early with a copy of 
the cornprebensive instructions issued in the matter in consultation with the 
Comptrdler and Auditor General. 

1.108. "The Committee suggest that the above arrangements may be 
given effect to from the current financial year and its working may be reviewed 
in the light of the experience pined after about three years." 

[SI. No. 9 of Appendix I1 to the 11th R e p o r t 4 t h  Lok Sabhn] 
Action Taken 

The recommendations of the Committee have bccn accepted, cxccpt that  
all 'New &mice' items a d  'New Instrument of Service' items costing above 
the limits indicated at various places in the rcplies furnished abovc will be 
listed in a separate xction in thc rcspwlivc volumes of each Ministry's 
Demands for Grants (subject to the limitation rtlrcady mentioned in  rhe csae 
of Defence). 

Iustructions are being issued on the lincs indicated in the rcplies furnisbed 
above and a copy will be forwarded to thc Committec in due course. 

The recommendation of the Committee in para 1.108 has been accepted, 
subject to the modifications indicated in the replies furnished abovc. In no 
far as exhibition in the Budget documents is concerned, the revised p m d o r e  
will be introduced with effect from the Budget for 1969-70. 
[Ministry of Finance @eptt. of Economic Affairs) O.M. No. 8(10)-B/68, 

dated 1-1 1-19681 



RECOUEXENDATIONS/OBSERVATIONS WHICH THE COMMITTEE 
DO NOT DESIRE TO PURSUE IN VIEW OF THE REPLIES OF 

GOVERNMENT 

I ( a) ( ii ) Additional investments in an existing Departmental Undertaking 
of Rs. 1 crore and above or 50% of the budget pravision 
whichever is less. 

(iii) Additional investments in or loans to finance an existing Govern- 
ment Company subject to the limits shown below : 

Limit of Additional lnvesrntcnis 
aLAans  

Un&rtakings with paid-upcapital Rs. 10 lakhs and above or 50% of 
upo Rs. 1 crore. the budget provision, whichever is 

less. 
Undertakings with paid-upcapital of Rs. 1 crorc and above or 50% of 
m ~ e  than Rs. 1 crorc but less tban the budget provision whichever is 
Rs. 25 crorcs. Icss. 

Undertakings with paid-upcapital of Rs. 5 crores and above or 50% of 
Rs. 25 crores and above. the budget provision, whichever is 

less. 
[Sl. No. 2 Para 1.68(a)(ii)(i$ of 1 1 th Report (4LS)I 

1.69 (b) The foIlowing cases should be reported to Parliament along 
with tho ensuing batch of Supplementary Demands :- 

(i) Additional investments in a "Xr tnzcntal Undertaking of Rs. 5 0  
lakhs and above or 50% of budget provision, whicbcver is 
less. 

( i i )  Additional investments in or loans to finance existing -- 
meat Company subject to the limits shown below :- 

Limit of AbdirZonol lme- 
OvLUans 

Unbatakings with paid-upcapital Rs. 5 lakhs and above ar 50% of ' 

upto Rs. 1 crore. the budget provision, w h k b e r  is 
less. 

Undertakin s with paid-upcapital of Rs. 50 lakhs and above or 50% of 
more tban b. 1 crmc but less than the budget provirion, W e v e t .  js 
Ra 25 crorcs. less, 



A d o n  Taken 

Z(a) (ii) and Z(b) ti).--The recommendation of the Committee has been 
accepted, except that the alternative limit of 50% of budpt  provision will 
bad to a very large number of Supplementary Demands, which will be neces- 
sary evm where the additional requirement is less than Rs. one crore and 
can be found by reappropriation. It is, therefore, considered that there should 
only be a monetary limit of Rs. 1 crore and not any alternative limit of 50% 
of the budget provision. However, all additional investments of not less than 
ks. 50 lakhs will be reportcd to Parliament along with each batch of Supple- 
mentary Demands. 

](a) (iii) and I ( b )  (ii) .-It is considered that a distinction needs to be 
drawn between investments and long-term loans for purposes of acquisition 
of fixed assets etc. on the one hand and comparatively short-term loans for 
working capital or ways and means purposes, on the other. While additional 
requirements of the lint category exceeding prescribed limits will be brought 
before Parliament in the form of Supplementary Demands (advances from 
the Contingency Fund being obtained in urgent cases. where necessary), a 
similar procedure. if insisted upon in the case of second category referred to 
earlier, may lead to practical difficulties. Normally it is expected that the 
undertakings would look to the banking system for covcring their 
working capital or other short-term requirements but cases may 
arise during the course of the year where such acconunodation may not be 
forthcoming and Government may have to provide finances to them at short 
notice. Prior Parliamentary approval may not be posslblc in such cases and 
the amount of the Contingency Fund may not also suffice to cover the addi- 
tional requirements. The operations of the Food Corporation may, in parti- 
cular, be cited in this connection, since the amounts involved may he large 

any delay in the povision of funds may affect procurement operations, 
the availability of funds at the required time king of the utmost importance 
for this purpose. At the same time it may not be desirable to provide funds 
in the Budgt  on a very liberal scale merely in order to provide for such a 
contingency. In all the circumstances, therefore, it is felt that in all such 
cases of additional working capital or other short-term ways and means 
requirements, it should be open to Government to make the necdssary 
advances and in case the amount involved exceeds the prescribed limits, to 
report the fact to Parliament along with the next batch of Supplementary 
Demands/seek a Supplementary Demand i f  provision for covering it cannot 
be found during the year out of savings or altcrnativcly it i 4  found that thc 
funds already provided would have to be allowec! to be retained on n long- 
term basis. 

The monetary limit4 to be applied for the almve purposes. as proposed 
by the Corninittee, arc rather low in relation to the total capital provided to 
an undertaking, which consists of both equity and Inans. The result will be 
that a large number of supplementary demands may bccome necessarv wcn 
where comparatively small amounts are involved. T t  is, thcrcfore, felt eat  
the limits should be at least twice those indicated by the Committec for the 
various slabs of paid-upcapital. Similarly, it would bc appropriate to have 
two slabs above the level of Rs. 25 mores--one up to Rs. 100 crorcs arid 
the other above Rs. 100 crores--so that higher limits could hc prescribed 
in the case of the latter categoty. Accordingly. it is proposed that the tollowl 
ing limits be prescribed. 



Pdd-up-capital Limits . 
Upto Rs. 1 crore Rs. 20 lakhs 
Above Rs. 1. cmre and upto Rs. 25 crorcs Rs. 2 crores 
Above Rs. 25 crores and upto Rs. 100 crorcs Rs. 10 crores 
Above Rs. 100 crores. Rs. 15 crores. 

cCases d additional requirements not lcss than half the limits indicated above, 
will, bowever, be reported to Parliament along with the next batch of Supple- 
maatary Demands. 

Par reasons explained against I (a)  (ii) and I(b) ( i ) ,  the alternative 
limit 02 90% of the budget provision may be dispensed with. 
[Ministry of Finance (Degtt. of Economic Affairs) O.M. No. F. 8(10)-B/68, 

dated 1-1 1-19681 

Recommendations 
1.70. I (c)  Loans upto Rs. 10 lakhs may be given to an existing Govern- 

ment Company in cases where thcrc is no budget provision. 
[SI. No. 2 Para 1.70(i) of I l t h  Report (4LS)l 

1.71. II(a) (ii) Additional investments in or loans to an existing private 
Sector Company/Private Institution of Rs. 1 crore and above or.50% of the 
Budget Provision whichever is lcss. 

1.72. II(b) The following cases should be reported to Parliament along 
with tho ensuing batch of Supplementary Dcrnands : 

Additional investments i n  or loans to an existing Private Sector Com- 
pany/Privatc Institution exceeding Rs. 50 lakhs but less th'm Rs. 1 crore 
or 50% of the Budget Provision, whichever is icss. 

Explanation.--Cases of additional investment i n  or loans to existing 
Aivats Companies/Private Institutions exceeding Rs. 50 lakhs but less than 
Rs. 1 m e  would fall under II(b)  while cases of Ks. 1 crore and above 
would fall under II(a) (ii). 

1.73. TI(c) Loans upto Rs. 5 lakhs may be given to a Private Sector 
C h y y y  or a Private Institution in cascs wherc there is no budget 
p w s l o Q .  

[Sl. No. 2 Para 1 ,7 l (a ) ( i i ) .  Para 1.72 (b) .  Para 1.73(c) of 11th Report 
4(LS)1 

Action Taken 
I(c).--Accepted, except that for reasons explained earlier. the limit to  

be prescrikd may be Rs. 20 lakhs and may apply only in the cast: of lmg- 
term loans for investment ptlrposcs and not loans for working capital or 
other short-term ways and nlrans purposes. 

I l (a )  ( i i )  and Il(b).-The rccommenciation of the Committee has bcen 
d, except that the alternative limit of 50% of budget provision may 

with, for reasons explained corlicr. 



N(c).iConsistently with the action proposed in the caw of the Fublio 
Sactor Undertakings, the limit may be incmud to Rs. 10 lakhs. 
[Ministry of Finance (Deptt. of Economic Affairs) O.M. No. F. 8(10)-B/68, 

dated 1-1 1-1968.1 

In thc Memorandum of evcn number subnlitted to the Commitice yes- 
terday, certain revised limits were suggested for both recurring and nm- 
recumng grants-in-aid in the case of grants to University Grants 
Commission, Khadi and Village Industries Commission, etc., which, though 
non-Government bodies, are largely financed by Government. In so far as 
loans to these. and similar bodies are concerned, the same limits ;is in the ease 
of private sector companies/private institutions may be fixed. Thus any 
additional loan to a public institution (other than PM Trusts, Delhi Munici- 
pal Corporation, Financial Instituhns, etc. which may be treated on par with 
public sector undertakings), over and above the budget provision, of Rs. m e  
crore and above may be treated as a case involving 'New Instrument of Scr- 
vice'; where there is no Budget provision the linrit may be Rs. 10 lakhs. 
[Ministry of Finance (Deptt. of Economic AfEairs) O.M. No. F. 8(10)-B/68, 

dated 9 4 1  9693 

IV. Subsidies 

1.77. There is no mention of subsidies in the original proposals drawn 
up by Government, though in the subsequent note they haw mention4 sub 
dies. The Committee also find that Government do not in dl cases indicate 
the extent and quantum of subsidy in the Budget Domaads presented to 
Parliament. To cite an instance, the Demands for the Ministry of Food & 
Agriculture only indicate the expcad'~turc incurred on tho purchase of too6 
grains and fertilisers, but the losses raulting from the diffcrenct in thc sale 
and cost price of foodgrains and fertiiisen which arc lar@y covmxi by 
subsidies are not specifically indicated against any major head in the Domaads 
for Grants. 

1.78. The Committee consider that, as subcidies reflect in monetary terms 
tha result of some of the important policy decisions of Govmment or am- 
tractual obligations entered into by them, it i9 proper that the speciflc appmvat 
of Parliament to the grant of subsidies, ovcrt or covert, d~ould @ taken. 

1.79. The Committee accordingly recommend that a ouhsidy should be 
shown as a separate sub-head under each relevant supported by 
adequate &tails regarding thc extent of subsidy on each commodity and the 
reasons for  it in the Explanatory Memorandum so that Parliament is madc 
fully cognisant of the extent and quantum of the subsidy being voted upon 
and the reasons for it. 

1.80. It is noticed that at prcscnt the entirc provision for cxport promo- - schemes is being shown under one subhead : Export Promotion & 
Marketing Sctreme. A lump sum provision of Rs. 40 cmm under this Sub- 
head has been made in the Budget for 1968-69. The explanatory wte - 



aded to the Demand states that this amount of Rs. 40 crotes k to be 
u t l ~  'PP" on the to~owing major items : 

Cash assistance for exportable commodities; 
Market Rwarch; 
Export Publicity; 
Participation in Trade Fairs and Exhibitions; 
Trade Delegations and Study Teams; 
Grants-in-aid to Export Oriented Organisatims; 
Forcign Offices; and Research and Product Development Schems etc. 

1.81. The explanatory memorandum, however, does not indicate hoar 
much would be specifically spent on each of the major items. The Committee 
feel that, in the interest of effective Parliamentary Coatrol, this lump sum 
provision should be broken down into its major constituent schemes and 
shown specifically under each detailed head in the Demand with suitable 
explanatory notes. 

1.82. An additional subsidy exceeding Rs. 10 lakhs or 50% of thc Budget 
Provision, whichever is less, should be treated as a 'New Insmtment of Ser- 
vice' requiring Parliament's approval. 

1.83. "Provided that in the case of a scheme for the purchase of food- 
gains arrd for export subsidies (under each detailed head) thrwgh tbe 
Marketing Devcioprnent Fund, the limit of Rs. 25 lakhs each would apply in 
place of Rs. 10 lakhs." 

1.84. The Committee also desire that the statements showing the finaacial 
rcsults of State Trading in foodgrains should be incorporated along with 
adequate details in the explanatory note to the relevant Dcmrurd for Grants. 
The statement should itsteralia show thc Quantity and Vdue Accounts and 
the Gross Profit and Loss position in respect of major foodgrains for the pre- 
vious year as also the cumulative profit/loss on different faodgrains. It should 
also indicate the average cost price and sale price in order to bring out dead 
the amount of the subsidy. The average cost price should show details suc X 
as actual price paid to the indigenous producer and the country f v m  which 
the foodgrain is imported, administrative expenditure, freight, incidental aod 
other charges, losses in transit handling and storage. 

[SI. No. 4 of Appendix 11 to the 1 lth Report (4LS)I 

Aftion Taken 
The subsidies paid by Government arc evcn naw shown distinctly in the 

Budget documents/Dcrnands for Grants. For example the export mbddhs, 
certain subsidies paid to fcrtiliscr roducen (thca are no losgcr in pywm 
now), thc subsidies paid to thc P ood Corporation far ~ I I ing  foodpins at 
1- U m  cooaomic cost, certain subsidies paid in lieu d ctmamh m 
iaberest-rates, etc. are shown distinctly in the dcvant Delaaads E9. Gtl~ts. 
with an appropriate write-up in the relevant seaion d the Budget doccr- 
mats, la the case of the purchase and SP\a of Foodgnins, the trrding k m  
in a year is written otl over a period of years and such write aff b diaiudy 
cxbibited in the relevant Dcmand for Omt.  Further, .U thc details regarding 



the Trading Scheme, including the quantities handled, the purchases and 
sales and the losses are reported by the Comptroller and Auditor General in 
his Annual Audit Reports. However, the existing arrangements have been 
reviewed in the light of the Conunittee's recommendation and the following 
procedure will be adopted in future : 

(i) Export promo ti or^ Schcmt..~ : The budget provision which is now 
k i n g  shown against a single sub-head "Export promotion and marketing 
schemes" will in future be split up as  below : 

Product promotion assistance (for fabricated products like 
engineering and sports goods, etc.) 
~o rnmodi t i  Development assistance (for iron and steel, ferrous 
scrap, etc.) 
Export credit devclopmcnt schcmes (for subsidies to banks). 
Grants-in-aid and contributions to Export development organi- 
sations (for Indian Cotton Mills Federation and Export Promo- 
tion Councils). 
Grants-in-aid for market devclopn~cnt (for market research, 
fairs and exhibitionq. publicity, ctc. ) . 

The provisions will be suitably cxplained in the Budget documents but 
it will not be practicable to give either the commodity-wise break-up or  
other details. because, firstly, the number of itcnis./commodities is very large, 
and secondly, any such exhibition will lead to problems of commercial 
policy and have other repercussions, which will not be in the intctest of the 
country. 

The provi,iom for export promotion mcasurcs may have to bc augmcnt- 
c J  during the course of the ycar cithcr becauac thc exports havc goric up or 
new schemes havc been introduced or the r a t a  of subsides have been 
enhanced in the interest of export promotion. It will be appreciated that 
there is a certain cmnpulsivcness and urgency about the entire export pro- 
motion effort and the procedure for augmentation of budget provision must 
take this consideration into account. While on tliih ground it will not he 
appropriate to make budget provi4on for export promotion mwsurcs on a 
very liberal scale, any rcquircmcnt of prior Parlia~nentary approval to 
increases or other changes might lead to practical difficulties and hamper thc 
c x p r t  promotion effort. Neverthelc\s, while executive decisions will be taken 
from time to time as may be necessary. Parliament will be appmachc'd, at the 
earliest opportunity. whenevcr i t  becomes ncccssary to augmcnt the total pro- 
vision for Exporr Promotion Schcmcs or  the provision under anv onc of the 
detailed heads rcfcrred to carlicr by more than Rs. 1 crore (advances from 
Contingency Fund being talien i f  ncccssary in urpcnt cases). Likcwisc, a@~-  
mentation of the total provision by re-appropriation of over Rs. 25 lakhs (and 
Jess than Rs. 1 crore) or re-appropriations of over Rs. 25 lakhs (and Im 
than Rs. 1 crorc) from one detailed head to another but without any overall 
augmentation of the total provision will be reported to Parliament along with 
the next batch of supplcmentary demands for Grants. Grants-in-aid for 
Export Promotion and market dcvclopmcnt. ctc. will also be regulated under 
this arranwmcnt and not the one applicable to Grants-in-aid to private insti- 
tutions (Item 111) in view of thc special considcrntions applicable to export 
promotion. . 



(ii) Foodgruins transactions : The provision for subsidy in foodgrains 
transactions will be exhibited in future against a distinct sub-head in the rele- 
vant Demand for Grant. While commodity-wise details in respect of the pre- 
vious year will be given, it will not be practicable to give similar details in 
rcspcct of the year current at the time the Budget is presented and the Budget 
year. Similarly, the actual trading results for thc previous ycar, together with 
the &tails of food rains imported/procured will be iadicatcd in the Budget 
documents, if the 8ommittee so desires, but it will not be porriblc (o do in 
so fa,r as transactions of the current and Budget year are concerned. How- 
dver, the likely average cost of purchase both in respect of imported and 
indigenously procurcd foodgains and the likely subsidy, including per quintal 
subsidy, in renpcct of major foodgrains, wiU bc indicated. Details of adminis- 
trative charges, iracidentals, ctc. W I N  bc shown in the actual tradine results of 
the previous ycar and will be included in the calculation of substdy for the 
current and the Budgct ycar. 

A changc in the provision for subsidy in foodgrains transactions may 
Ix'ionle ncccssary cithcr bccnusc of incrcaed purchases and/or increase in 
their prices or bccause of reduction in issue/sale prices. Nevertheless, whilc 
enccutivc decisions in rcgard to purchase or  issue prices will be taken from. 
time to time as may be necessary, Parlianicnt will be approached at the earliest 
" P F  unity, whenever, it becomes necessary to augment the provision for su ~ d y  by more than Rs. 1 croro (advances from Contingency Fund boing 
taken if necessary in urgent caws). Likewise. re-appropriation in excess of 
Rs. 25 lakhs (but  less than Rs. 1 crore) to this subhead will bc reported to 
Parlian~cnt along with the next batch of Supplenlcntary demands for grants. 

(iii j Orher irenrs : All other items of subsidies paid by Government will 
k shown distinctly in the Demands for Grants. New items of subsidies will 
bc treated its Ncw Scrvicc and likcwiw. augmentation in existing provision of 
orer Rs. 10 lakhs in rcspect o f  any itcm of subsidy will bc treated an New 
Inkrrument uf Service. 

For reasons explaincd earlier. the alten~ativc limit o f  5 0 5  of the Budget 
provision may bc dispensed with. Supplemcntrtry Dcmands k i n g  rcstrictcd 
to cases of aug lcntation by over Rs. 1 crorc 'RI. 10 lnkhs as indicated 
nbcnpr. 3 

2.  Thc abovc procedure will hr: givm effect to from 1969-70. 
(hlin-istry o f  Financc (Deptt. of Economic Affairs) 0 . M .  No. F. S(lO)-B!68. 

dated 18-1-69] 



CHAPTER IV 
RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH HAVE 

NOT BEEN ACCEPTED BY THE COMMITTEE AND WHICH 
REQUIRE REITERATION 

Reeo~nnwndation 
The limit for non-recurring and recuning grants-in-aid to a private 

institution should apply in the case of moneys disbursed by Government as a 
wholo rather than by individual Ministries/Departments. 
[Sl. No. 3 (Para 1.76) of Appendix 11 to the 1 l th Report--4th Lok Sabha] 

Action taken 
The proposal that the above limits should be applied with reference to 

all the grants which may be given by Government, i.e. all Ministries and 
Departments of the Government, to an institution will, if implemented, lead 
to practical difficulties. This will require the centralisation of the work of 
payment or authorisation or at least approval for such payments, which will 
mean withdrawal of the powers delegated to various authorities in this re- 
gard; other difficulties in this arrangement were explained to the Committee in 
reply to S1. No. 2 of Appendix XI1 of the Committee's 35th Report (Third 
Lok Sabha); alternatively a central record of such payments will have to be 
maintained, which will lead to unnecessary and avoidable work not commen- 
surate with the control desired to be cxercised, especially as the n u m k r  of 
cases of grants to thc same institution by two or more Ministries/Departments 
in relation to the toal pants, is likely to be v c ~  small. Moreover, as a rule, 
grants to private institutions are made for spccific purposes and lumping up  
of all provisions for applying the monetary limits will not also be ap ropriate. 
In all the circumstances, thercforc, the application of limits with re !' erence to 
the grants given to any particular institution by all Ministries will not be 
worthwhile or practicable and the Committee are requestedLto agree that this 
may not be insisted upon. 

:IMinistry of Finance (Deptt, of Economic AHairs) O.M. No. F.-8(10)-B/68, 
dated 1-1 1-19681. 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

Nil 

M. R. MASANI, 
Choinrran. 

Public Amounts Committee. 



Sr. Para No. Ministry/Dcptt, Recommendations 
No. of the concerntd 

-- Report - -  -- -- - 
1 2 3 4 
1. 1 a 9  Ministry of F i n a m  The Committee are glad that Govurnment 

(Deptt. of EA) have generally accepted their recommen- 
dations regarding the nature of expendi- 
ture which should constitute a New 
ScrviceiNcw Instrument of Service. 

-do- In view of the diffiulties explained by the 
Ministry in adopting the alternati\e 
limit of 50 per cent of thc budget provi- 
sion mentioned in paragraph 1 -68, 1 a69, 
1.71 and 1.72 of I lth Report of thePublic 
Accounts Committee, the Conunittoc d o  
not want to pursue thc alternative limit 
of 50 pcr cent for this purpose. 

The Committee note that thc momtilr> 
limit proposed to bc adopted by t i o m n  
mcnt in rcgard to additional investments 
in or loans to  Departmental Undertak- 
ings, Govcrnment Companies etc. to be 
reportcd to Parlianlent are substantialilly 
higher than thosc suggested in para 
1 -69 of the I 1 th Report. The Comrnitw 
would l i k s  thc matter to  bc rcviewcd 
by Government periodically in the light 
of cxperiena: with a view of lowwing 
thesc limits. 

The Committce also apprccial~ the need for 
flexibility in the mattcr of short-tern1 
loans to Public Sector Companies and 
Statutory Bodies for working capital o r  
ways and means pwposcs, and the Mi 
culty in bringing such loans within the 
purview of New Service/New l n s t m n t  
of Service. The Committee, therefore, ag- 
ree that, instead of bringing such loans 
under the New ServiceINcw Instrument 
of Service, the loans e x c d i n g  the limitc 
(after omitting the alternative limit of 
50 pcr cent mentioned in paragraph 1 . 0 )  
might be reportcd to  Parliament along 
with the ncxt batch of Supplementary 
Demands. The Committee, howevcr, 
suggest the! the category of loans which 



would constitute 'short-term' loans shouM 
be defined with reference to the duration 
of the loam which should not exceed 
one year for t h b  purpose. 

1 -16 Ministry of Finance The Committee are glad that Govemmcnt 
(Deptt. of EA.) have accepted the suggestion that reclinr- 

ing and non-recurring grants exceeding the 
limits indicated by the Committqe in 
Paras 1 .74 and 1 -75 of the 1 l th Repm 

(Fourth Lok Sabha) should be specifjcalfy 
brought to  the notice of Parliment. 
The Government have, however, ex- 
pressed difficulty about implementing 
the allied suggestion that, in the case 
of grants to private institutions, these 
limits should apply to  totality of the 
grants sanctioned by the various Minis- 
tries/Departments of Government rather 
than the grants sanctioned by individual 
Mi nistrieslDepartments. The Committee 
feel that the diffKTulty could be 
overcome. As pointed out by Govem- 
ment themselves, the number of 
wcs of grants t o  the same institution 
by two or more h2inistriaIDepan- 
rncnts "is likely to be very small". 
A list of institutions receiving grants- 
io-aid of more than Rs. 1 lakh from any 
Ministry may be drawn up on the basis 
of grants given t o  various institutions 
during the last 3 years and brought 
up to  date every year. Whenever a 
Ministry sanctions n grant to such an 
institution, it may f o r ~ a r d  a copy of 
the sanction to  the Ministry of Finance 
or thc coordinating Ministry nominated 
in this behalf, which wil l  keep a watch 
over the total grant sanctioned. The 
individual Ministry m y  be required 
to comult the coordinating Ministry 
before sanctioning a grant of Rs. 1 l a b  
or more to  ensure that the limits accepted 
by the Government am not crca6dcd. 

Thc grantee institutions may uho be rc 
q u i d  to mention in t W  application 
the m o u n t  of tbc grant or grants which 
they have d v e d  from other Ministria 
during the y w .  

7 1.18 -do- Whcn the amount of the grant-in-aid t o  
an i d t u t i o n  exceeds Rs. 10 trkhs 
in case of noa-recurring grant and 



Rs. 5 lakhs in mat of a recurring @ant 
in a year. the matter may bo s p a i W  
brought to the notice of Parliament. 

8. 1 -19 Ministry of Financt: The Committee note that Govtrnmenr 
(beptt.  of EA.) also give grants to statutory and d h e r  

public institutions like the U n i d t y  
Grants Commission. Indian Institutions 
of Tcchonology, Khadi & Village in- 
dustries Commission, M hich, though 
non-Govanmental Bodies arc l d y  
f i n a d  by Government. The Can- 
mittte consider that Grants to ouch 
institutions beyond the following limits 
should be treated as 'New Instrument of 
Service' :- 

Grants-in-aid to statutory and othcr prihlic instirwtions. 
Ro. lrkhs 

( i )  Institutions in receipt of 
grants-in-aid of less than 
Rs. 1 more per annurn. 

( i i )  institutions in receipt 
of grants-in-aid of more 
than RE. 1 Crorc bur leu 
than Rs. 2 n m s  par 
annum. 

(iii) 1 nstitutions receiving 
grants-in-aid of Rs. 2 
c m  sod mom but kro 

( i v )  I d t u t i o a r  raociving 
grants-in-aid of mom 
tban Rs. 3 C r o m  per 
annum. -- 50 

.- 



SI. Name of Agent Aecncy 
No. No. 

DELHI 
24. Jain Book Agency, Con- 1 1  

naught Place, Ncw Dclhi. 
25. Sat Narain & Sons, 3141, 3 

Mohd. Ali Bazar, Mori 
Gate, Delht. 

Atma Ram & Sons, Kash- 
n s r e  Gate, Delhi-6. 

J. M. Jaina & Brothers, 
Mori Gate, Delhi. 

The Ccntral News Agency, 
23/90, Co~aLIght Place, 
New Dclhi. 

Thc English Book Store, 
7-L, Connaught Cutus, 
New Delhi. 

Lakshmi Book Store, 42, 
Municipal hfarkct, Janpath, 
New Delhi. 

Bahree Brothers. 188 Laj- 
patrai Marker, Delhi-6. 

Jayana Book Depot, Chap- 
parwala Kuan, Karol mph, 
New Dtlhi. 

SI. Namc of Agent Agency 
No. No. 

33. Oxford Boak & Stationery 68 
Company, Scindia H o w ,  
Connaught Place, New 
Delhi-1 . 

34. Pwple's Publishing House, 76 
Rani Jhami Road, New 
Dcthi. 

35. Thc United Book Agency, 88 
48, Amnt Kaur Market, 
Pahar Ganj, Ncw Delhi. 

36. Hind Book House 82, 95 
Janpath, New Dclhi. 

37. Doukurll 4. Sant Naran- 96 
kari Colony. K~ngsway 
Camp, Delhl-9. 

MANIPUR 
38. Shri N. Chaoba Sinph. 77 

News Agent, Ramlal Paul 
High School Annexe. 
Imphat. 

AGENTS IN FOREIGN 
COUNTR 1 ES 

39. Thc Swctaty, Establish- 59 
menr Department, 3 e  
Hi h Commission o f  Indra, 
~ n & a  House, Aldwych, 
LONDON, W.C.-2. 
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